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RAJASTHAN HIGH COURT, JODHPUR

No. Gen./11/12/2024/.| R0 s 0../122024

Copy forwarded to the following for information and necessary action:-
1. All Registrars, Rajasthan High Court, Jodhpur/ Jaipur Bench (Registrar
CPC with a request to upload the same on high court website)
The concerned District & Sessions Judge.
The concerned court through District & Sessions Judge.
The concerned Chief Judicial Magistrate,
A.0.J. Conf./ RJS Estt. & Leave/ SC Estt/ Statistics/ Budget/ Building/
Computer Cell Rajasthan High Court, Jodhpur
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